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Ben. Act ]
ol 1923,

Ben, Actl XV
of 1932,

Bengal Act VI of 1920

[THE BENGAL AGRICULTURAIL AND SANITARY
IMPROVEMENT ACT, 1920.]

AMENDED [ Ben, Act [T of 1932.

Ben. Act § of 1939,

[ {a) The Government of India
(Adaptation of India Laws)
Order, 1937,

ADAPTED . (b} The Indian Independence
{Adaplation of Bengal and
Punjab Acts) Order, 1948.

{c) The Adaplation of Laws
Owder, 1950,

[{3th October, 1920.]

An Acr to consalidate and amend the law relating ta the cansiriuction
nf drainage and oiher works for the improvement of the agriculinral
and sanitary conditions of certain areas in Bengal,

WHEREAS it is expedient 1o consolidate and amend the law rclating
to the construction of drainage and other works for the improvement of
the agricullural and sanitary conditions of cerlain areas in Bengal:

Il is hereby cnacted as follows:—

Preliminary.

1. (1} This Act may be called the Bengal Agriculiural and Sanitary
Improvement Act, 1920.

(2) Tt extends to the whole of 2[West Bengal] ‘[except Caleulla as
defined in clause (L 1) of section 3 of the Calcutia Municipal Act, 1923],
and any arca which has been or may herealter be consliluted a municipality
under the provisions of the Bengal Municipal Aci, [ 1932]:

Provided that if any scheme under this Act joimly affects any area
to which 1his Act extends and any municipal area, this Act shall be
deemed 1o apply to such municipal area [or the purposes of such scheme.

‘For Statement of Ohjects and Reasans, ree the Calewita Gazette of 1920, Pi. 1V, page
36: and for Proceedings in Council, see ibid, Pr. [VA, pages 267-268 and 293-294 and
676-678 and $01-9135,

“The words within square brackets were substituted for the word “Bengal” by paragraph
(N 31' Article 3 of the Tndian Independenee {Adaptatian of Bengal and Purjaob Acis) Order,
19438,

‘The words, brackels and fipures were substitured for the words, brackelts and figures
“exeepl the lown of Calculta as defined in ¢lause (7) of seetion 3 of the Calcutia Municipal
Act, 1899” by 5. 2 and the Fiest Sch, of the Bengal Repealing and Amending Act, 1938
(Bew, Act ] of 1939). The Calcutta Municipal Acl, 1923 {Ben. Act UT of [923) has been
repealed and re-enacted by the Calcutla Municipal Act, 1951 (West Ben, Act XXX of
1951) and then the same was further repealed and re-cnacted by the Colcuwa Municipal
Corporalion Acl, 1980 (West Ben, Act LIX of 1980}, and this relerence should now be
construcd as a neference 1o clause (9) of section 5 of the latter Act,

“Ficstly, these fpures were subsiituied for the ligures 1884, by 5. 2 and the Fiest Sch.
of the Bengal Repealing and Amending Act, 1938 (Ben, Act T of 1939). Laer, Benpal
Municipal Aci, 1932 (Ben. Act XV ol 1932) was repealed and re-enncled by the Vest
Bengal Municipul Act. 1983 {West Ben, Act XXTI of 1993).
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Delinilions.

The Bengal Agricilrural and Sanitary Improvement Act, 1920.

( Preliminary.—Section 2.)

(3) Iushall come into férce on such date! as the *[State Government]
may, by notification in the [Official Guazerre], dircel.

2. In thas Act, unless there is anylthing repugnant in the subject or
conlesl,—

{1) "Collector"—

(a) mcans the olficer in charge of the revenue jurisdiclion of
the district within which the lands which form the subject
of a scheme under this Acl are situated, or, in the case of
a scheme rclaling 10 lands lying in more than one district,
any such officer or officers as may be selecled by the
Comimissioner; and

(b) includes any oflicer appoinled by the *[S1ate Government]
by general or special order 1o discharge all or any of the
functions of the Collector under this Act;

{2) the “cost” of a work includes—

(a) the lolal expendilure incurred by the Engineer for surveys,
plants, estimates, valuatiens of a work, and incidenial
expenses connecled therewith whelher antecedent or
subsiquent to the adoption of a scheme, and all expenses
incurred in s execunion;

(b) the estimated capitalized cost of the mainienance of the
work;

{c) theiolal expenditure incurred by the Colleclor in connection
wilh the scheme and work inclusive of any preliminary
inquiry, compensation for the cosi of any land waken ar
acquired for the purposes of this Act, the preparation ar
revision of any record-of-rights and the cost of apponiionment
and recovery; '

(d)y all amounls paid, or estimated as payahle, as compensaltion
for damage inflicted in carrying out any scheme or work
under this Act; and

{e) interest on all recoverable deposits or advances made by the
*(State Gavernment], ar by a lacal authorily or any person,
at such rates and from and to such dates as may be prescribed;

"This Act came into lorce on the 15t Deccmber, 1920, se# Natification Na. 10167 L.R.,
daled the 30th November, 1920, published in the Cafenrta Gazetre al 1920, Pr. I
page 2230.

“The wards “Provincial Governmenl” were oniginally substituted far the wareds “Local
Government” by paragraph 4(1) of the Governiment of Tndia { Adaplation of Indian Laws)
Order, 1937, and thereafier the word “State” was substituted [or the word “Provincial”
by paragraph A(1) of the Adaplation of Laws Crder, 1950,

‘The words within-square brackels were substituted lor the words "Cafeunta Guzetre”
by parugraph 4(1) of the Govermment of [ndia {(Adaplation of Indian Liaws) Order. 1937

[Ben. Act VI



The Beugal Agricultural and Sanitary Impravement Aci, 1920.

of 1920.]

{ Preliminary.—Secifon 2.)

(3) “Engineer” means the District Engineer, or any Engineer, or

= other person specially appointed by the '[State Governmenl] in Lthe case

ol major schemes. or by the Collector in the case of minor schemes. to
discharge all or any of ihc functions of an Engineer under this Act;

(4) “landlord™ means a person immediately under whom a tenant
holds and includes a landlord in kfias possessien and also the
(Government]; '

{5) "local area” means the portion of a district or districts 1o which
4 scheme under this Act relates, and any municipal area included within
such scheme;
(6) “local authority™ means any authority legally entitled (o, entrusted
by [any Government] with, the conirel or management of a municipal,
Ben. Act il of local fund, and includes a Local Board constituted under the Bengal
ol 18RS, Local Self-Gavernmenl Acl of 1885; i
(7) "mayor scheme” means a scheme—
(1} in which the estimated cosl of the wark involved exceeds
the prescribed amount, or
(i} in which more than one independent local authority is
concerned, or

(iti) which the Collector has cenified should be trealed, in such
circumsiances as may be prescribed. as o major scheme;

(8) “minor scheme”™ means any scheme other than a major scheme;
(9) “prescribed” means prescribed by rules under this Act;
(10) a “scheme" includes—
{a} a survey and plans,
{b} eslimales of the cost of the work involved in such scheme,
(c) a deseription or map of the local area. and
(d) a reporl on the scheme;
(11) “tenant™ means a person, whether resident or non-resident in
the local area, who holds land or premises [or any purposes whalsoever
under another person, and is, or but lor a special contrav1 whould be,

liable te pay rent for that land or premises 10 thal person. and includes
any renl-free holder or temporary occupant of land or premises.

'See lool-nale 2 on page 20, anfe,

“The word “Crown™ was originally substituted for the word "Governmem” by
para. 3 and Sch. IV 10 the Government of India (Adaptation of Indian Laws) Order, 1937,
and therealier the word “Government” was substiluted for the word “Corwn” by
raraghaph 4{1} of the Adaptation of Laws Order, 1950,

*The words within square brackels were substituled for the werd “Government™ by
para. 3 and Sch. TV 10 the Government of India {(Adapuation of Indian Laws) Order, 1937,

21
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The Bengal Agricultural and Sanitary fmprovemenr Act, 1920.

(Application for construction of works and procedure
thereon—Sections 3-7.)

Application for construction of works and procedure ithercon.

3. Whenever an application is received by the Collector [rom a
local authority, or local authorities, or any person, or persons,
recommending Lhe undertaking of any work for the improvement,
or for the prevention of the deterioration, of the agricultural or sanilary
condition of any area, or if the Collcctor is himsell of opinion that the
undertaking of any such work is necessary, he shall cause such inquiries
as he may deem necessary 1o be made and shall therealier consult the
lacal authority or local authorilies concerned:

Provided that if after such inquiries, the Colleclor is satisfied that
the proposed work will constitute a minor scheme which is mainly
agricultural in characler, reference 1o any local authority shall nol be
necessary bul may be made if the Collector deems il desirable.

4. (1) On completion of the necessary inquiries and afler
cansultation, when necessary, with the local authority or local authorities,
the Collector shall—

(a) if he considers that the proposed work should nol be done,
pass an order to thal effect; or )

(b} if he considers that the work proposed or modified should
be done, take action as hercinafter provided.

(2) An appeal shall lie o the Commissioner against every order
by the Collector under clause (a) of sub-section ([) within thirty days
of such order; and the decision of the Commissioner thereon shall be
final.

5. (1) Whenever it has been decided under seclion 4 1o proceed
with any work, the Collector shall direct the Engincer to prepare a
scheme. '

(2) When the Engincer has prepared any such schieme, he shall
forward it to the Callector, who may, subject to such rules as may be
prescribed in this behall, make such modifications therein as he may
deem necessary.

6. As soon as possible alter the receipt of the scheme, the Collector
shall publisly a nolice in the prescribed manner calling far objections ar
sugrzestions Ihereon by any local authorities, or person interested, within
such time as may be prescribed.

7. In the case of ntinor schemes, the Collcelor shall, as soon as
possible after the expiry of the period fixed by the notice published under
section 6, proceed in the prescribed manner 1o consider any objections
or suggestions received in regard o the scheme.

[Ben. Act VI
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of 1920.]

The Bengal Agriculiural and Sanitary improvement Act, 1920.

(Appiicarion for constrirction of works and procedure
thereon.—Sections 8-11.}

8. (1) The Collecior may—
(a} rejecl the scheme referred (o in seclion 7, or
(b} subject 10 such rules as may be prescribed in (his behalf,
accepl il with such modifications as he may deem necessary,
and shall determine, in the prescribed manner, the method
in which, and the conditions subject to which, the cost of
the work shall be financed and distribuled.
{2) An appeal shall lic 10 the Commissioner against cvery order by
the Cotlector under sub-seclion (1) within thirty days ol such order; and
the decision of the Commissioner thereon shall be final.

9. In the case of major schemes, the Collector shall, as scon as
possible after the receipt of the scheme, in addition Lo the publication
required by section 6, refer it 1o the Commissioner, and the Commissioner
shall forthwith appoint a committee, 1o be conslituted in the prescribed
manner, with the Collector as Chairman, representing the local
authorities .and the land-owning, cultivating and other interests of the
area Lo which the scheme relates.

19 (1) On the expiry of the period fixed by the notice published
under section 6, the commilice shall proceed in the prescribed manner
Lo consider any objections or suggeslions in regard 1o the scheme received
by the Colleclor, and may either aceept the scheme with such modificalions
as il Imay deem necessary, or reject il

(2} Whenever a scheme has been aceepted by the commillee, it shall
frame proposals, in the prescribed manner, regarding the method in
which, and the conditions subject to which, the cost of the work shaltl
be financed and distribuled.

(3) An appeal shall lie to the ![Stale Government] against every
order by the commitice under sub-section (1) or (2), within sixly days
ol such order. )

(4y Tt shall be in the discretlion of the '[Slale Governmenl], in the
cuse of any scheme rejecled by the commiltee under sub-section (1), of
*[its] own motion, to cancel or modify such order, and in such casc the
committee shall be required to frame proposals for financing and
distributing the cost of the work as sanctioned by the '[Stale Government],
in the manner set oul in sub-section (2).

11. When proccedings under section 10 have been completed, Lhe
committee shall forward the scheme through the Commissioner 1o the
[State Government], wogether with its proposals for financing and
disiributing the cost thercof.

'See [ool-note 2 on page 20, anle.

“This word was subslituted for the word “their” by paragragh 5(2} of the Government
of India {Adapiation of Indian Laws) Order. 1937

23

Power ol
Colleclor o
rcjecl, or
accep,
scheme,

Pracedure in
the case of
major
schemes.
Appoint-
nment of
commilles,

Comimitles
1o consider
major
schames.

Cominillee
1o forward
scheme to
Slate
Governinenl
for
consider-
ation.



Orderby the
Snie
Guovermnitnt
v (he
selieine.

Engineer o
daecule
whemw.

Compulsory
acquisition
ol land
neegled lor
the purposes
ol this Act.

Advanee af,
ar secunly
Lor, cost of
work.

Power [0
enler inlo, or
upon, lomd
forming pan
ol a loeal
area.

AT {x T

The Beugal Agricultiral and Sanitary hapravemeni Aci, 1920.

(Applicaiion for consivuction of works and procedure
thereon—Sections 12-16.)

12, The'[Siate Government] shall consider the scheme and proposals
ol the comnitice, together with any appeals which may have been
reecived under seclien 10, sub-section (3), and may reject them, or accepl
them, with such modifications as *[it] may consider necessary. and the
order of the [State Government] thereon shall be final.

13, (1} Assoon as possible after u scheme has been accepied under
section §, or section 12, thie Collecior shall dircct the Enginecr Lo execute
the work,

(2) When the cost or part theseof is 10 be recovered (rom the Jandlords
and tenants of the local area, the Collector may dircet the preparation,
or revision, as the case may be, ol a record-ol-rights of the local arca
in accordance with the provisions of Chapter X of Lhe Bengal Tenancy
Act, 1885%, in so lar ax the same may be applicable.

14. The '[State Government] may, al the request of the Collector,
acquire, under the provisions of the Land Acquisition Act. 1894, any
land required for the purpose of this Act,

“Land” in this scciion has the same meaning as in clause (a) of
scetion 3 of the Land Acquisition Act, [B94.

15, 1% x % * % %

{2) The cast of the work, or any portion thereol may ** * *
be advanced by ihe '(State Goverament], or by any local authority, or
any person, *(or security for such cost 1o the satisfaction of the Colleclor

may be given by the Tocal authority or person concerned. |

’(3) Notwithstanding anything conlained in the Bengal Local Self-
Government Act of 1883, it shall be lawful for a District Board 1o muke
any payment referred 10 in sub-scetion (2) from the district fund.

16. The Engineer, or any other person duly authorized 1o preparc
a scheme, or (o execute any work under this Act may himsclf, or by his
agents and workmen, enter into or upon any land forming parl of the
lacal area, nnd camry out such work thercon as may be required.

‘See fool-note 2 on page 20, anfe.

‘This word was substituted for the word “they™ by pamzraph 5(2) of the Government
of India (Adaplation of Indian Laws) Order, 1937.

‘This Act was repealed by the West Bengal Land Reformis Act, 1955 (Weat Ben.
Ac X ol 1956).

‘Sub-section (1) was omited by s, 2(i) of the Bengal Agriculiural and Sanitary
[improvement {Amendment) Act, 1932 (Ben. Act 1T of 1932),

*The words “in nay case™ were mimibted by s. 2(itda), ibnid.

"The words within square brackels were added by s. 2(i)(0), ifid.

"Sub-section (3) was added by s. 2 (dii). fid.

[Ben. Act VI
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of 1920.]

The Bengal Agricultural and Sanitary Improvement Act, 1920

{Apporitonment and recovery of costs.—Sections 17-19.)
Apportionment and recovery of cosis.

17. On the completion of any work exccutied under this Acl. the
Engineer shall forthwith submi 1o the Colleclor a report accompanied
by—

(a) a stalement ol the iiems of the cost of the work refcrred to
in sub-clauses (a), (b) and (d) of clause (2) of section 2: and

(b) acopy of the map prepared in the prescribed manacr of the
local area benefiled by the improvement.

18. (1) Cn receipt of the repart and other documents required by
section 17, the Collector shall—

(i) prepare a statement showing the total cost of the work;
{1} disinbule the said cost between—

(a) e applicant,

(b) the YSiale Government],

{c) the local authorities concerned, and

)

the landlords and 1ecnants collectively of the local area,
in the manner determined under section 8 or 10; and

(iii) apportion the share of such cost recoverable from the
landlards or tenants, or both, or different classes thereof,
according 1o such rates as may be determined in the prescribed
manner, having regard, so far as praclicable. 1o the degree
of benefit derived, or estimated to be derived by the different
areas and classes affected by the scheme.

{2) The Collector shall publish in the prescribed manner the statement
and the parliculars referred 1o in sub-section (1), and a copy af the map
submilled under clause (b) of section 17, aficr such revision as he may
deem necessary, and shall send an abstract ol the statement and particulars
o each [ocal authorily concemed.

{3) Any person interested may appeal to the Commissioner within
thirly days of such publication against the order of apportionment under
clause (i1} of sub-section (1}. and the decision of the Commissioner
thereon shall be final.

19. The Collector shall then deterrnine the armount recgverable
[rom each landlord or tenant and enter such amount in a delailed siatement.

‘See fool-nole 2 on page 20, anie.
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The Bengel Agricuitiral and Sanitary Improvement Act, 1920,

(Apporiionnient and recovery of costs.—Sections 20-22.—
Miscellaneows.—Sections 23, 24.)

20. (1) On completion of the dctailed sialement referred 1o in
section 19, the Collector shall publish a copy aof the same in the prescribed
manner.

(2) Any landlord, or tenant within the local area may, if he objecis
10 the amount apporlioned against him, appeal 1o the Cammissioner
within sixty days of the publicalion of the said simtement on ene or more
of the following grounds, namely:—

(a) thal he will not be benefited by 1he improvement, or

(b) that there has been material error in regard 10 the degrec of
beneftt derived, or estimaled 1o be derived, from the
improvement, ar

(c) that he holds no land or premises, or has no inlerest in the
land or premises in the local area.

(3) The order of the Commissioner on any appeal under sub-
scetion (2) shall be final.

(4) The Collector may, on application or on his own molion, al any
time, correct any mistakes in the calculation of the amount apportioned
against any lundlord or 1enant.

21. Afer ihe disposal of appeals, il any, under section 20, sub-
section (2), the Collector shall confirm the stalememt, with medifications,
il any, und shall proceed in the prescribed manncr 1o recover fram the
local authority, person, landlord or tenant concerned. ihe amount of the
cost due (rom them.

22.  All arrears shall be recoverable in the prescribed manper as if
they were arrears of land-revenue,

Miscellaneous.

23, Whenever any land, other than land taken or acquired for the
purpose of 1his Acl, or any right of fishery, right of drainage, right of
the use of water, or other right of properly, is injuriously affected by

[Ben. Act VI

any acl done, or any work cxccuted under this Acl, the person in whom-

such property, or right is vesied may prefer a claim by pelition to the
Colleclor, for compensation:

Provided that the refusal of exccule any work for which application
is made, and the refusal ol permission to execute any work for the
execution of which the permission of the Collector or any other authority
is required under this Act, shall not be deemed acts on account of which
4 claim for compensation can be preferred under this scelion.

24. (1) No claim under section 23 shall be entedained which s
made later than three years afier the completion of the work by which
such right is injuriously affected.

{(2) For the purpeses of this section, the date of the completion of
the work shall be 1he dale of the publication of lhe statement and
particulars refermred (o in seclion 18, sub-seclion (2).




of 1920,

1ol 185,

]

The Bengal Agriculiiral and Sanitary Improvement Act, 1920.

(Miscellaneous.—Sections 25-28.)

25, When any such claim is made, proceedings shall be laken with
a vicw 10 determine the amount of compensation, il any, which should
be made and the person to whom the same should be payable, so far
as possible in accordance with the provisions of the Land Acquisition
Act, 1894,

26. Inany such case which is referred hy the Collector Lo the Court
for the purpose of delermining whether any, and, if so, what amount of
compensation should be awarded, the Court shall take inlo consideration—

First, the market value of the proverly or right injuriously affected
al the ume when the acl was donc or the work executed,

Secondly, the damage sustained by Lhe claimant by reason of such
act or work injuriosuly affecting the property or night;

Thirdly, 1he consequent diminution of the market value of the property
or right injuriously affectcd when the act was dene or the work cxcculed;

Fourthly, whether any person has derived, or will derive, benefin
from the act or work in respect of which the compensation is claimed
or [rom any work connecled therewilh, in which casc they shall set off
the estimated value of such benefit, if any, against the compensation
which would otherwise be decreed to such person:

Provided that the Court shall not take into consideration—

First, the degree of urgency which has led to the acl or work being
done or executed;

Secondly, any damage sustained by (he claimant, which, if caused
by a privale person, would not in any suit inslituted against such person
juslify a decree for damages.

27. If, aller the apporionment of the cost of 1he work ds above
provided, any expenses not included in such apportionment shall be
found 10 have been paid, or lo have become payable, on account of the
said work, whether as compensation, or otherwise, or if the amount
recovered is insufficient 1o cover the cosl of the scheme, the Collector
may proceed to distribute, apporlion and recover such additional cost,
or deficiency; and the procedurc scl out in scclion 18 and the following
section shall then apply.

28. All outlets and water-channels, natural or aniificial, included in
a scheme under this Act, whether reconslrucled, cleared, allered, enlarged,
excavated or cut under this Actl or nol, and the construction and
mainicnance ol embankments and dams and works therein, or connecled
therewith, shall be subject Lo the law for the time being in force regulating
the construction and maintenance of public embankments, rivers, channels
and outlets.

27
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28 The Bengal Agricultiural and Sanitary Improvement Act, 1920, |
[Ben, Act VI .|
(Miscellancons.—Secrions 29-33.) f

Lands and 29.  All lands which are taken. or acquired permanently nnder this !' B

warks gy

@ho vesfe. et for the purpose of a scheme. and any work conswructed under this

Acl, and all water-channels, embankments and dams included within the
scheme, whether reconstructed, cleared, altered, enlarged, excavated, or
cur under this Acl, or not, shall be vested in the Collector on behalf of
'[Government], or subject to such cenditions as may be presceibed. in
such local authority, or person as the *(State Government], may, by
general or special order, direct:

Pravided that when the tolal cost of any work has been paid by any
lecal autherity, or persen, the said lands ard works, including any waler-
channels, embankmenls and dams, shall, subject to such conditions as
may be prescribed, vest in such local authority, or person.

::"::':‘:;E:"“ 3G. The local awhority, or person in whom the lands, or works,
- waitcr-channels, embankments, and dams, arc vesled shall be responsible
for their mainienance, subject 10 such rules as may be prescribed:
Provided that if the Collector is salisfied that such mainlenance is
being neglected, or that it is desirable, in the public interests, that such
maintenance should be underiaken by the Government, he shall report,
through the Commissioner, 1o the *[Slate Government], who may direcl
that the duty of maintenance be undertaken by the *[State Government).

;’i\l‘)‘[““s'l?"""'“' 31.  All sums recovered as the estimated capital cost of the

capitalized maintenance of works constructed vnder this Act shall be adminisicred

cost of in the prescribed manner.

Al nange,

f::::l:t‘x-.?:r:a 32. (1) Any person who, wilhout lawlul auiharity, erects, or causes

weits cie., W0 be erected, any weir or ather obslruclion in any outlet or water-

EE;‘I?SC“'HS channel, or cullivates the bed af a water-channel, so ax to chstruct naural

drainage. drainage, shall, upon conviction before a Magistrale, be liable 10 a
nenalty not exceeding two hundred rupees for every such olfence.

(2) It shall be in 1he discretion of such Magistrate o direct any such

olfender 1o remove or pay for the entre cost of the rentoval of any such
obstruction.

awers of 33. The Commissioner, the Collector, and a commiliee appeinted

'&{fnmm_ under seclion 9 shall have all such powers as are conferred on a Civil

sonervie. Court by the Code of Civil Pracedure, 1908, for the purpose of compelling A v of
Inking the atiendance of witnesses and the production of evidence, and for the 1908
purpose of cxamining wilnesses in any inquiry, or appeal, as the case
may be. which they may be empowered to muke or entertain under 1his
Acl

‘The words within square brackets were subsrituted for the wards “His Majesiy™” by
paragraph (1} of the Adapiation of Laws Osder, 1950

‘See fool-note 2 on page 20, ante,
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of 1920.]

{Miscellarieous.—Sections 34, 35.)

34, No proceeding under this Act shall be defeated or invalidaled Procccl:lings
. ] P - . ey Moitabe
< by reason of any delect or omission in 'h_c p}lbllcal.lon or service of any  ; ©
notification, nouce or erder, unless material injury is done to any person by '
by such defec1 or omission. :E‘;F“l“”'
35. (1) The '[State Government} may, after previous publication,  Power of

make tules 1o carry oul ihe purposes of Lhis Act. é‘gﬁmmm,

(2) In particular, and without prejudice w the generality of the ‘rﬂl'c"sﬂk'-'
(oregeing power, the [State Government] may make rules— '

(a) hxing the rate ol interest 1o be paid, and the dates from and
Lo which interest on all recoverable deposits. or advances
are 10 be paid under ‘sub-clause (¢} of clause (2) of
scction 2;

{b) [ixing the amounl of the cosls of the work involved in 2
scheme in excess of which such scheme shall be deemed
ta be a major scheme, and prescribing the circumslances
under which the Collector may certify a scheme to be a
major scheme;

{c) prescribing the manner of pubtication of a noticc under
section 6, » copy of the final stalement of cost and the map
under seclion 18, sub-section (2), and a copy of the detailed
staternent under section 20, sub-section (1), and prescribing
the timme within which objections and suggestions arc 1o be
madc under section 6

(d) prescribing the manner in which Lhe objeclions or suggeslions
referred to in section 7 and section 10, sub-section (1), shail
be considered;

(e} prescribing the manrer in which a scheme may be modified,
if necessary. under sectian 5, sub-section (2), and clause (b)
ol sub-section (1) of scction §; '

(f) determining the constitution of the committee referred to in
section 9, and regulating the conduct of business al mectings
of the cammittes;

(g) prescribing the manner and conditions for financing and
distnibuting the cost of the work involved in a sheme under
sectien 8, sub-secuion (1), and scelion 10, sub-sectian (2):

{h) prescribing the manner in which the Engineer shall prepare
the map under clause (b) of section 17;

(1) prescribing the manner in which the Collectar shall delermine
the rates at which the cost of a scheme shall be recoverable
under clause (iii) of sub-sectzon (I} of section |8, and the
instalments, if any, by which such cost shall be recovered;

‘Jee loot-noe 2 on page 20. nntr,
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[Ben. Act VI of 1920.]

{Miscelluncons.—Section 36.)

prescribing the mannes in which (he Collector shali recover
cosls under sechion 21, and arvears under section 22;

prescribing the conditions subjeet to which lands and works
shall vest in a local authority, or person under section 29;

for the maimenance ol works under section 30;
determtining the manner in which the sums referred o in
seclion 31 shall be administered;

prescribing the forms of accounts, surveys, plans, maps,
estimates, slalements, and reports;

regulating the powers and duties of any officer, or person
under this Act.

36, The following enaciments arc hereby repealed, namely:—

(a)
(b)
(<)

the Bengal Drainage Act, [880;
the Bengal Drainage (Amendment) Act, 1902; and
the Bengal Sanitary Drainage Act, 1895:

Pravided that in the case of any scheme or work which has, at the
commencement of this Act, been compleied under the Bengal Drainage
Act, | 880, or the Bengal Sanitary Drainage Act, 1895, the costs ol such
schente, or work shall be recoverable in accordance with the provisions
of those Acts, as if this Act had not been passed:

Provided also that any scheme or work of whatever nature commenced
under cither of the alorcsaid Acts, and not compleled before the
comunencement of this Act, shall, so far as il i5 not inconsistent, be
deemed to have been commenced under this Act.

Hen. Act VI
of 1830.
Ben. Act Il
of 1902,
Ben, Act
VI of
1895,




